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lWanufacture of Alcohol from 
Molasses 

r Shri B. D. Deshmukh: 
Shri Shivaji RaG S. 

Deshmukh: 
I Shri .Jedhe: 

4 ~ Shri Rawandale: I Shri V. T. Patil: 
Shri .I. S. Patil: 

I Shri Kisan Veer: 
L Shri Tulsbidas .Jadhav: 

Will the Minister of Commerce and 
Industry be pleased to state whether 
Government are thinking of manu-
facturing alcohol (for drinks) from 
molasses of cane sugar? 

Thill Ministert of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): No. 

Alcohol for drinking purposes is 
already being produced in the coun-
try using molasses as the prinCipal 
raw material and the present produc-
tion of various potable spirits is con-
sidered adequate to meet the existing 
requirements of the country. 

Industrial Licences 

r Shri Solanki: I Shri Narendra Singh 
. Mahida: 

46. ~ Shri Yashpal Singh: 

I Shri Buta Singh: 
Shri GuIshan: 

L Shri A. N. Vidyalankar: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) on an average how much time 
is taken ·by the Central Government 
in taking final decisions on the grant 
of industrial licence: to a new unit 
(calculating from the date of submis-
sion of application); 

(b) whether it is a fact that there 
are frequent complaints in regard to 
the inordinate delays in giving indU8-
trial licences; and 

(c) it so,l what steps have been 
taken SQ far to avoid such delays? 

The Minister of IndUStry ~ the· 
Ministry of CQmm.erce and In!tlJ.stry . 
(Shri Kanungo): (ar The average 
time taken for thEl is os ~ of' all: 
application is 4-5 months. 

(b) and (c) .. Complaints have occ,a-. 
sionally been received regarding de-. 
laY' iIII the issue of licences. The 
foliowi.ng measures have been t e~  
to expedite disposal of appliC'ations: 

(1) The categories of application&, 
listed below are generallY disPosed of' 
without prior reference to the Licen-
sing Committee, subject to the State 
Government or Governments con-
cerned having no objection and to the· 
schemes being found satisfactory after 
technical scrutiny. 

(i) where it is necessary to regu-
larise the manufacturing activities of' 
existing industrial undertakings, i.e. 
undertakings which were in existence 
at the time the Act came into force 
but either did not get themselves re-
gistered wlithin the specified period; 
or un ert ~ s to which the provi-
sions of the Act did not originall y 
apply but became applicable after the 
commencement o:fI the Act, for any 
reason; 

(ti) where change of 10000tion of 
existing industrial undertakings with-
in the same State or from one State 
to another is proposed; 

(iii) where the production of 'new 
articles' is proposed and such produc-
tion does not involve the installation 
of any additional machinery and the 
use of imported raw materials. 

(2) Two lists of industries have 
been: drawn up, one shoWing those 
where there is no scope for further 
licensing for the time being, and the 
other indicating the industries where 
it is clearly desirable to add further 
capacity. Applications for licences 
re~ tin  to these industries, unless 
there are some special features, are 
disposed of without reference to the· 
Licensing Committee. These lists are 
under constant review. 

In all the above cases .action is first 
takeln to dispose of the applieatiOJlB;. 
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and the facts are thereafter reported 
to the Licensing Committee in due 

·course. J.4.1 cl If 
Synthetic Bubber Plants 

47. Sbri D. N. Tiwary: Will the 
Minister of Commerce aud 1ndustr7 
be pleased to state: 

(a) whether the proposal to create 
more capacity for manufacture of 
synthetic rubber by sanctioning licen-
ces for two more plants, has been 
finalised; and 

(b) if so, the name of the place and 
party for which licences are being 
issued or have been issued? 

The Minister of Industry in the 
Ministry of Commerce aud Industry 
(Sbri Kanungo): (a) Seven applica-
tions for establishing further capacity 
for the manufacture of certain types 
of synthetic rubbers have been re-
ceived but consideration thereof has 
been deferred in view of the fact that 
the position regarding the availability 
of raw-materials required for suCh. 
manufacture is not yet clear. 

(b) Does not arise. 

Provideut Fuud of Employees 

48 J Dr. Ranen Seu: 
'l Shri Dinen Bhattacharya: 

Will the Minister of Labour aDd 
'Employment be pleased to state: 

(a) whether it is a fact that Bur-
mah Shell Company at Calcutta has 
not yet handed over to Government 
the money deposited to them by their 
employees on account of Company's 

. Provident Fund Scheme before Octo-
ber, 1961; 

(b) if so, the amount so held up 
'and the reasons for holding up the 
same; and 

(c) what concrete step Government 
have taken to realise the money from 
the Company? 

The Minister of Labour in the 
MinIstry of Labour and EmploymeDi 
(Shrl Hathi): (a) Yes. 

(b) and(c). The Company has in-
vested the provident fund money in 
Central and State Government secu-
rities. Action to transfer these secu-
rities to the Employees Provident 
Fund has been takelL The exact 
figures of the amount to be transfer-
red are being ascertained. 

Development CounCil for PrintlUC 
Industry 

r Sbri A. S. Saigal: 
Shrimati Savitri Nigam: 
Sbri Narendra Singh Mahida: 

J Sbri P. K. Ghosh: 
Shri Kapur Singh: 

49'1 Sbri Rameshwar Tautia: I Sbri Bhag'Wat Jha Azad: 
Sbri Basumatari: 
Shri Yashpal Singh: 

L Shri Kajrolkar: 

Will the Minister of Commerce and 
Industry be pleased to state whether 
any proposal is undel' consideration 
to set up a Development Council for 
Printing Industry? 

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanungo): No, Sir. 

Exports of Shoes 

SO. Shri Yashpal Singh: Will the 
Minister of Commerce aDd Industry 
be pleased to state: 

(a) whether complaints have been 
received from foreign buyers regard-
ing supply of shoes through the State 
Trading Corporation; and 

(h) if so, details thereof and what 
action Government propose to take to 
improve the quality of shoeS meant 
for export? 

The Minister of International Trade 
in the Ministry of Commerce and in-
dustry (Shri Manubhai Shah): (a) 
and (b). No, Sir. 

Handicraft Industries In Punjab 

5L Shd DaIJIt 1 c ~ Will tho 
Minister of Commerce aud Indnstry 




